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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL: HYDERABAD

"HYDERABAD
|
\

BENCH : AT

Date of Order:27%2-199

(s

o————

Batwean:

S.Raju - E ‘ ' LN Applicant

|
and I

1. General Manager,
South Central Railway, Rail Nilayam,
Secunderabad.

2. Chief Personnel QOfficer,
‘South Central Railway, Rail Nilayam,
Secunderabad. |

3. Chief Signal & Pelecommunication Engineer,
South Central Railway, Rail Nilayam,
Secunderabad., |

4, S8ri K,Harinatha Babu, _
Senior Signal & Telecommunication Engineer,
Rail Nilayam, Secunderabad. o

. |
5. Sri K.Selvaraj, .Working as Divisiohal Signal

and Telecommunications Engineer, Rail Nilayam,

South Central Railway, Secunderabad,
i

+ + Respondents

COUNSEL FOR APPLICANT :Mr.S.Rama Krishha.Rao
COUNSEL FOR RESPONﬁENTS:Mr.V.Bhfmanna
CORAM ¢ |
THE HON'BLE SRI R.ﬁANGA RAJAN,MEMBER (ADMN)
AND
THE HON'BLE SRI B.S,JAI PARAMESHWAR,MEMBER (JUDL) -
|

OQRDER:

(AS PER HOB'BLE SRI R.RANGCARAJAN ,MEMBER{A) )

Heard Sri S.Rama Krishna Rao for the Appl

Sri V.Bhimanna for the Resgpondents.

o

icant and




-

-2 |

| |
|

"~ 2 The applicant is an ST employeé andéds = qreivance j

is that he was not promoted to Group=B senior scal# when his

junibrs were promoted by Office Order ﬁo.P(GAZ)675)S&T/V01.XI;,

dated:6~1-1994 (Annexure.I to the OA), [ | ’

3. This 0.A, is filed praying for| a direction|to the resgondents
’ i |

to promote the applicant herein to senior scale Group-B with effect
| .

a !
from 5-2~1990 from the date when the backlog vacany of ST point

. [
converted into SC peint without considering the calse of applﬂcant

| !
4 The applicant submits that theé adverse remarks entered

in Confidential Report for the year ending 31—3-1%90(Annexu;é.7,

who was available under ST point for promotion, ’

Page 19 to the 0a) for the year endiné 31-3-1992(#nnexure.lo;Page.zs

| ' |
to the OA) and for the year ending 3113-1994 (Annexure.15,Page 33 to

the OA) are not adverse remarks and on that basis his promotion to
senior gcale shoulq not be denied. Aé‘an sT poin% was available

| .
for promoting ST candldate for the ye%r 1990, he Thould have| been

pPromoted agéinst tﬁat post while promFting his juniors his c%se

was rejected irregularly and hence he should not £e allowed to
. | |
suffer, His representation for promokion ha%g ban re jected on the

ground that his coﬁfidential reportsware not satisfactory fqr COnN-

sidering him for‘promotioh to higher‘grade of Divhsi@nal Signal &

q ‘

Telecommunications Engineer, ,

the ‘ [ | | .
5 . When we qqestion;d/” learned Ccunsel for’theApplic?nt

. o

whether he has submitted any represéﬁtation_for 7xpunging tﬂe
(2

the remarks when ﬁe éj;ézzﬁié to resQondents as indicated a%ove

80 as to enable the acéepégé'authority to take a’final decision
\

in this connectio?) the applicant céuld not pro?uce any document

to show that he did represent?ﬁ his ¢ése to the appropriate

<?\v/ | f ‘ eee3

b




his case.

|
accepting authority for expunging the adverse remakks euukn&ﬁvl;;zs

3=

in his Confidenfial Report of 1990, 1992 and 1994 and that those

representatiens were not disposed of or disposed of rejectinﬁ'

I i
[ |

6. A Court/Tribunal cannot pass any order on a request for

expunging the adverse remarks unless there is a reason to believe
that those remarksiwere given due to extraneous reasons. No‘such
extraneous reason ﬁas been brought to our notice. It is for‘the
accepting authorities to accept hls contention ané take a decision
in regard to the expunging of adverse marks. So far those adverse
remarks are available in Confidential Report, the respondents
cannot be asked to promote the applicant ignorieg such adverse
remarks. No doubt, if the accepting authority rejects his conten-
tien for expunging adverse remarks and if there is reason to
challenge that final order, it is for the applicant to take neces-

sary action as provided for in Law.

‘ | ‘ |
Te Hence in view of the above, we do not findiany reason to
allow the prayer iT this application. However, i@ s, for the

b2

applicant to take such action as available to him for expunging

the remarks and regresent his case for promotion on that basis.

| : j

| ' |

8. With the above observations, the O.A. is disposed of.

No costs.

("B.S.JAI PARAMESHWAR ) { R.RANGA RAJAN )

#///,/4ﬁﬁkawj  MEMBER(A)

et | y

Dated:27th February, 1998

e (\/> \

Dictated in Open Court \@ﬂ*

U | | | B W :@‘
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_Copy to: - B !
: I U
| ‘
1e The Gengsral Nanager, South Central R lluay, _ ]
Railnilayam, Sacunderabad o _ | ] o
| ' N
2 Chlef Persnnnel Uﬂfﬂcer, bouth Central Ralluay, !
Rallnllayam Secunderabad . - [
. ' . . . l

3. Chief Signal & Telecummunlcatlon Englneer,
South Central Ralluay, Rallnllayam, Secunderabad

4,

‘6; ‘Bne copytu D R(AT RT Hyderabad

7. One ‘duplicate coéy'.
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